Jabalpur, this the 1ith day of Pebruary, 2003

Hon'ble Mr.Justice NoNe8ingh- Vice Chairman
Hon'ble Mt . RKJUpadhyaya~- Menber (Mmv,)

Lal Singh Thakur son of Shri Budha
Singh, aged about 42 years, Chargeman-II ,
'IED, OoF, Itarsi (MJP,) ~APPLICANT
(By Advogate- Mrs,Sudha Rani &hrivastava)
Yersus
1, Union of India through
 Secretary, Ministry of Defence,
South Block, New Delhi,
2, The Chief Controller of accounts(Fys)
ordnance Factory Board, 10-A,
auxckland Road, Calcuttle
Factory, Gun Carriage Factory,

4, The General Manager,
Ordnance Factory, Itarsi (M) «~RESPOND ENT S

(By Advocate- MreS.AcDharmadhikari)

ORDER
ReK Upadh '

By this application, the applicant has claimea
that he should be allowed benefit of gromotion or in

the alternative his transfer to Itarsi may be cancelleds

24 It is claimed that the applicant was initially
recruited as Carpenter in Gun Carriage ractory,Jabalpur
in the year 1977 and ' ia due course he was promoted

as Drafisman in the pay scale of Rs¢1200=-2040 with
etrtect irom lelwlu86j After completion of tive years
service,he was granted pay scale of Rs¢l400=~2300 in
view of the order of this Tribunal in O+A+439 of 1924
of Calcutta Bench dated 15.11.,1995,with eftect trom

14841990 According to the learned counsel of the
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& applicant, the applicant should be promoted on transter
‘as Chargeman Grade=I in the scale of Rs1600=2660 or

if no.promotion is granted to the applicant, he should

be retained at Jabalpur,

3. The respondents in their reply have stated
that the gpplicant was given the upgraded pay scale

0f Rs,1400=2300 with efrect trom 1l,5%1990 and placed

at Rs,1400/- i.e, prior to the date of his transfer on
promotion to the grade of Chargeman Gr.II,.(Tech,) and
his pay was re=tixed in the grade of Draftsman as well

as Chargeman Gr.IIs(Tech) in the scale ¢ pay of
RS.140U=23U0 vide Factory Order dated 5,2,1997.
Theregfter, the applicant by letter dated 22,4,1997
represented for grant of two increments in the pay fixation
on his promotion to the post of Chargeman GriII(Tech.).
The respondents have stated that after the revision of
the pay scale of Draftsman, since both the pay scales

of Draftsman and Chargeman Grade~II{Tech) became
identical, there was no provision to givé him any pay
tixation benetit, It has further been stated that since
the pay fixation was not shown on his promotion #o
Chargeman Grade-II (Tech) on 10%5:1993. The said Factory
order has been modified showing his pay as Rs1480/=with
effect from 104541993 (the aate on which he assumed
charge on transfer in the grade of Chargeman Grade-iI)
and then Rs,1520/=wth effect from 148%1993% Since the
applicant has been given benefit of revision and
upgradation of his pay in the scale of Chargeman Grade=II
(Tech.), he is not entitled to any further bere tit of
his pay tixationy The respondents have turther stated
that the applicant was the juniormost in GCF,Jabalpur,
therefore, he has been given promotion by transfer by
virtue of Ordnance Factory Board's order dated 1964519937

341 The learned counsel of the respondenss stated

that the applicant has ‘accepted his promotion vid
‘ oS Y LY
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dated 3,5,1993 (Annexure=2=l) and has joined duties on
the post of Chargeman Grade-II (Tech.) on 10.5,1993 at
Itarsi, Therefore, he cannot make any‘grievance of his
transfer to Itarsi at this stagey He dso stated that no
person junior to him has been promoted as Chargeman
Grade~I and there is no question of promotion of the

applicant on transfer to Itarsi as Chargeman Grade=I

4, We have heard the argumenks of the learned
counsel of both sideg and have also perused the material

available on record carefullys

5% The applicant has been transferred on promotion,
being the junior most person in that factorys. There is

no error in granting benefit of promotion to the applicant
regarding pay fixati‘mzz’l There is also no scope of
considering his promotion to Chargeman Grade=I,as has

been claimed by the learned counsel of the a,pplicant. on
the facts of this cases The appliqant having already been
awarded the pay scale of Rs1400=2300 trom 18751990 and

he has been transferred on promotion in the same pay scal.e.
has been granted the admissible benerit of pay fixation
and no further benefit is due to himg In this view of

the matter, this OA being devoid of any merit is daismissed,

without any order as to costsw

t %@V\MW | “ v\,Q
(R.K.Upadhyaya) (NN «Singh)
Member (Admnv,) Vice Chairman
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